
I- 

CUTTCK B]NC1-I; CUT?CK 

°riginal Application 'Na. 285 of 1993 

Dt 	f D:cisian: 31.5.1993 

Bhacirathi Behera 	 Applicant 

Versus 

Union f India & thers 	Respondents 

For the applicant; 	 Il/s .Kai(.Swain 

Adv ocates 

For the respondents 	 Nr .0 .B .Mohaoatra, 
Standing Counsel 
(Central Government) 

S.. 

C _ 

	

lNL- 2LL 1 .K.P can , 	 N 

ANn 

1 	T)T2L. T T 

S.. 

-- th 	oters 	local news 0ers 
y he allowed to see the judgment 2 Yes 

To be referred toreportas or not 2 

hethcr Their Lordships wish to see the 
fair copy 	the judgrneñt ? Yes 



H 

VL1 	 This case was listed for admission today 

and with the consent given by the counsel for both sides, 

we have heard this case on merit without wCiting for 

filing of a counter because the facts are simple and 

practically undisputed. 

2etitioner Shri Bhagirathi Behera was functioning 

as Extra Departmental Branch Post Naster at Chulifunica 

Branch post dffice in the district of Ealangir. Certain 

alleg3tionsleve 	against the 2etiLioner who had to face 

a disciplinary proceeding resulting in his removal from 

service. Petitioner has prefer:ad an copeal against the 

said order which is pending consideration by the Director 

of 2ostal Servjcos,Samhal)ur ?s contained in Annexure_ 6 

dated 23.2.1993. 

;;e would direct the Director of Postal Services, 

Sarnbalpur to dispose of the appeal preferred by the 

petitioner Shri Bhagirathi Behera;whjch is pending 

consideration, within 30 days fr,.)m the date of receipt 

of a copy of this judgment, in CCSC the petitioner feels 

aggrieved b 	:Drc':o t be )assed by the Director of 

postal Services, 	L u, 2Ljb 	is give-n t the 

petitioner to approach this tcnch. Thus the °olicetion is 

accordingly disposed of. No cost. 

This order is passed after hearing I.i.K.wajn, 

lcarned counsel fo the ?ctiinor end r.U.B.flohaetra, 
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